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(d) any other matter required to be
recorded in the Nistar Patrak by
or under this Code.

236. Provision in Nistar Patrak for
cerlain matters. -- In preparing the
N istar Pa(rak as provided in Section 235,
the Collector shall. as far as possible,
make provisien for-

(a) free grazing of the cattle used
for agricu lture;

(b) removal frce of charge by the
residents of the village for their
bona fide domestic
consumption of -(i) foresr produce;
(ii) minor minerals;

(c) the concessions to be granted
to the village craftsmen for the
removal of the articles specified
in clause (b) for the purpose of
their craft.

237. Colleclor to sct apart land lor
excrcise of Nistar rights, - ( l) Subject
to the . rulcs madc under this Code. the
Collector rnay set apart unoccupied land
for the following purposes, namely, -

(a) for timber or fuel reserve;

(b) for pasture, grass bir or fodder
reserve;

(c) for burialground and cremation

(d)
(e)
(f)
(g)
(h)
(i)

o

ground;
for gaothan:
for encamping ground;
for threshing floor;
for bazar;
for skinning ground;
for manure pits;

for public purposes such as

schools, play grounds, parks,
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road. lanes, drains and the like;
and

(k) for any whichrnay be
exercise r the

153

r[(2) Deleted. 
J

r[(3.) Subject to the rules made under thisCode, the Collector ,r1.. ,*;;;;;fand mentioned in oause (b) of sub_s.ection (l) to minimurn tlyo percent ofthe ro16t agricutrure t""a 
"iii,'"i "iii.g.imay.divert such unoccupied landllmen^rioned in sub_secrion ill i"r" ,iriior for construct

hl*ehways, nation
tanks: hospita
Coshalas and a
proJects as may b
State Government:

provided that the land set apan
for.lhe purposes menrioned in sub-seclion (l) shalt nor be di";;l;;
:fl"n.d 1q anl person for. ugrirufru;J
purpose.J

3,!(a) When it becomes indispensabfe to
1,:::l:I l.ld ser aparr. f", ,f. ;;;;;r;;mention€d in sub_section (l) for'such
deve lopment and jn frastructural projects
which_are owned or approved by theState Covernment but not covered undersub.-section (J), the Cof f."tor, lii.,satisfying himself on alternatives
available and also on obtaining lil;;equivalent area for fulfilling ,d;"r.

cemed project,
such purposes
order to this

| . Def eted by Acr No. 42 of 20t | .

2. Subsrirured by Acr No. aZ of 20t t.
.r. rnsened byAct No. 42 of20l l.


